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MR. SP A R Nothing is going 
on record  without y elission. 

(nterrutions) 
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PR . MAD  DANDA A  
(Raaur) ou have not as yet co-
ited istakes. 

MR. SP A R  So kind o ou. 
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PR . MAD  DANDA A  
Do not give a ruling. 

MR. SP A R  a not giving. 
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MR SP A R  have allowed 
Shri a ayee to seak on a oint o 
order.  will coe to you ater  
listen to hi. 

(nterrutions) 

PR  MAD  .  

 an d  wants to ostruct y rais-
ing a oint o ordel.  .a the. irst 
to raise a oillt o order.  .   . 
MR. SP A R. ertainly, you ar 
the irst. ou can raise it.  a. 
calling Pro. Daridavate  ecawe he-
clais to e the irst to raise it. . 

PR . MAD  DANDA A -
No, no.  want Mr.  a ayee to-
seak. But i they want to hecle 
hi y a oint o order,  have al-
ready raised the oint o order. 

. -(nterrutions) . . 
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ailure o the overn ent in 
sto ing the use  o the na e o the 
hon. Pri e Minister. 
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MR.  SP A R  No,  Sir.  cannot 
discuss.  ou  coe to e.  e will 
discuss. 

(nterrutions) . 

MR.  SP A R No,  Sir.  a not 
allowing here.  e shall discuss it. 

(nterrutions) . 

 n  i  t  

et1 1 tlct1a   1 t  t  A 

1     

(l l9l ) 

PR .  .  .  AR (Buxar) 
Sir,  rise on a oint o order. hey 
are ust eating aout the ush ... 

MR.  SP A R   a coing to 
you. 

PR . .  . AR  Ater Mr. 
a ayee   ust e given a chance. 

MR.  SP A R  No.  Pro. Madhu 
Dandavate is the irst an. 

1 S- 

PR . .  . AR  Please 
listen to e ... 

(nterrutions)  

S R . A APPA (u kur) 
... And they are trying to align the 
overn ent. 

(nterrutions) . 

MR. SPiA R  will oe to you. 
N xt turn will e yours. 

PR . . .  AR  e is 
erely eating aout the ush. 

MR. SP A R ow do  you 
know ow can you deterine hat 

PR .  MAD   DANDA A  
My int o order is like this. Sir, 
last week during t  uestion our 
 had already raised a certain issue 
when the Minister or Agriculture 
was on his legs during the uestion 
hour.  said that the Maharashtra 
hie Minister  is taking ... (nterru-
tions). et e or ulate y oint 
 order. Aterwards you ay reect. 
(nterrutions).  shall accet your 
ruling and not the ruling o these 
eole. 

S Rr  . A APPA e has 
raised a oint o order ased on ... 

(nterrutions) . 

MR.  SP A R  will reect that. 
 it is out o order  will reect that. 

PR .  MAD   DANDA A  
et e or ulate and then you can 
rule it out. 

MR.  SP A R here is one thing. 
e ust ear in ind that we can .. 
not reer to a erson who ight not 
e al  to deend hisel in the 
ouse. 

PR .  MAD   DANDA A  
Sir,  agr e that  that er on cannot 
deend hi sel at all. he whole 
country knows it. here is n die-
rence  oinion  aout it. nt  

rutions) . 

Sir, during the uestion our last 
week,  raised a uestion- will not 
reer to any na e-.that in Maharash-
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Pro. Madhu Dandavate 

tra when certain co odities are 
distriuted ts. 3 er a.g were taken 
or n  Pratiha Pratisthan ... 
(1nterrutions) . hat is not the 
na e o the Pri e Minister. hat is 
the na e o the institution. 

(nterrutions) . 

MR. SP A R eave that alone. 

PR .  MAD   DANDA A  
Rs. 3 er ag or ndira ratiha 
Pratisthan ... 

MR. SP A R  Do  not ention 
any nae. 

PR .  MAD   DANDA A  
i a not reerring to Pri e Minister. 
4R. SP A R  Do not ention 

any nae. 

PR .  MAD   DANDA A  
Sir, ou can check the ok Saha 
roceedings,.  hile relying to y 
uestion, the hon. Ministr or Agri-
.llture said- can read it out. 

.M. SP A R e shall check. 

PR .  MAD   DANDA A  
es, you can check that.  can read 
it out. 

MR. SP A R  will check it. 

PR .  MAD   DANDA A  
t was said  do not think that any-
o(iy will ay such . ig a ount in 
che ue, i it has ha ened, it is a 
very serious aair and i you can 
give d n  in that case we will e 
reared to inuire into the atter. 
 a on record to have said that  
a reared to roduce the evidence. 
Mr. Shourie o ndian xres has 
roduced the evidence o collection o 
R .  crores. (nterrutions) . his 
is the ailure o the overn ent and 
that is what  want to say. 

(nteNuiions) . 

MR.  SPAl R   have allowed 
hi. ne y one. 

PR . .  .  AR   e all 
a reeiate that we should conduct the 
roceedinga o the ouse in a digni-
4 anner. n vera cases in the 
PM, e have ral ed atters relating 
to the ad nit ration o the State 
ov rn ents like  t Bengal and 

erala and you had seciically given 
your ruling that nothing concerning 
the state overn ents would e al-
lowed to e discussed here. hen 
you have not allowed s even to 
seak aout these atters and now 
here Mr. Dandavate and Mr. a-
ayee ... 

MR. SP A R Do  you think y 
ruling has  gone  against the irst 
ruling   ..  

PR . . . AR  et e 
su it.  a uoting the rules. 

-
MR.  SP A R  a saying the 

sae thing, what  have said earlier. 

PR . . . AR  My su-
ission is that in the ast ... 

(nterrutions) . 

MR.  SP A R Please sit down. 

PR . .  . AR  My su-
ission is tlhat ... 

MR. SP A R hat oint is well 
taken. hat is all right.  a not 
reerring to any atter o State.  
have discussed.  have gone y what 
 have said.  do not disagree with 
what you have stated. hy are you 
ersisting with the sa e thing 

PR .  .  .  AR  Mr. 
Dandavate has ade wild allegation. 

MR.  SP A R No wild a at on  

nothing.  will see the records. 

S R D ARD A R (Mor-
ugao) he allegations whicih have 
een ade there and ade in soe 
sections  the ress also, have een 
denied and denied with acts. Now 
i there will e no denial anywhere 
in the ouse. hen the allegatons 
ade a ount to character assassi-
nation. 

MR. SP A R 
oru is there. 

he Asse lys 

S R D ARD A R  et 
e co lete. e have Doted in the 
ou e that ver oten atters and 
stateentll ade hlc you direct 
to e exunged, are actually ulish-
ed in the ress.   have rought such 
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acts to your notice earlier.  indly 
ake it sure that these tyes o state-
ents  which  a ount to character 
assassination and which -have Been 
exunged do not coe in the ress. 

(nterrutions) , 

MR. SP A R  will take care o 
that. hatever is said without y 
erission will not go on record. 
Now,  have allowed only Shri ari-
kesh Bahad ur. 

(nterrutions)  
MR. SP A R 1 a coing.   
can listen to only one Me er. 

AN N. M MBR  ou are an. 
Seaker. 

MR. SP A R  ou are also an. 
Me ers.  will only allow Mr. ari-
kesh Bahadur. 

S R AR S BA AD R  My 
oint  order is very seciic.  he 
na e o the Pri e Minister, an an. 
Me er ,,1. this ouse is eing sold 
to collect the oney. 

MR. SP A R t can e seen 
there.  will look into it. 

S R AR S BA AD R  
a told also that the Agriculture 
Minister  had already assured the 
ouse to institute an enuiry, i evi-
dence  was  roduced  and,  Sir, i 
andhi Peace oundation can e en-
uired into, what is the role e-
ore the overn ent to enuire into 
the ndira Pratiha Pratisthan when 
such a wild allegation is ade against 
it. 

MR. SP A R Mr.  Satish  Agar-
wal. 

S R  SA S  A AR A (ai-
ur) his ouse as assed ncoe-
tax aw. nder the nco e-tax aw, 
exe tions are given under certain 
conditions to rivate trusts. 

Now,  those rovisions o the n-
co e-tax aw are eing isused or 

Not recorded. 

an n  exe tions or gettin  dona-
tions  or  olitical  uroses. his 
ouse is co etent to discuss that. 
My otion is already ther. here 
is nothing in the Rules which is not 
eyond the urview o the ouse. 

MR.  SP A R  he ouse is in 
sessin there. 

S R SA S A AR A  xe-
tions are eing ,given or olitical 
uroses. ast riday, the ouse 
decided to hold an enuiry into the 
case  o  andhi  Peace oundation. 
hy not or this articular ounda-
tion also (nterrutions). . 

S R RS NA ANDRA A-
DR (Durgaur) Sir, y oint o 
order is this.  Not  only the Pri e 
Ministers  na e is involved. Also 
the news a eared in the ress that 
the Pri e Minister,  Mrs.  andhi ex-
ressed her dissatisaction against the 
use  ier na e to collect unds in 
Maharashtra in the na e o  ndira 
Pratiha Pratisthan.  So,  a not 
saying anything  against  the State 
overnent or the hie Minister. 
But, the Pri e Minister  hersel has 
exressed  dissatisaction,  o osition 
against the collection o unds. (n... 
terrutions) . 

MR. SP A R Not allowed. 

S R RS NA ANDRA A-
DR My adournent  otion is 
there.  -

MR. SP A R  No  adourn ent 
otion  on this. 

S R SA ASAD AN A RA-
B R  (alcutta South) Mr.  Sea-
ker, Sir, the ain oint is this. n 
this very ouse, tie and again, we 
have said that we are serious aout 
sto ing lackarketing  we  have 
also assed a legislation. 

MR. SP A R  hat is te ont 

S R SA ASAD AN A RA-
B R  ust a inute lease.  e 
have assed a legislation or sto ing 
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Shri Satyasadhan hakraorty 

the iack arketing and ringing in 
,ersons who. are resonsile ... 

MR. SP A R he atter is 
reerring to the hie Minister. he 
.ihie Minister is resonsile to the 
state egislature and not here. 

S R SA ASAD AN A RA-
B R  hy not you hear e 
Mr. Seaker, this is not air. ou 
annot allow -the hie Minister to go 
scot-ree in a de ocracy ... (nter-
rutions) 

S Rr . A APP A Sir,  rise 
on a oint o order under Rule 33. 
h , do you allow the  

,S Rr RA ANSN RADA (Bo-
ay South) Sir, the Pri e Minister 
is the leader o the ouse. She 
ha ens to e the leader o the ouse 
and that is why the entire ouse 
ust e seied  the atter. 

. -MR. SP A R his can e taken 
care o.  his is a State su ect.  
.cannot allow it. 

PR . MAD  DANDA A  
ave you seen.,. 

MR. SP A R  have seen that. 
ou  co e to y ha er. 

PR . MAD   DANDA A  
,here is no uestion o y coing 
to your ha er. his was an assu-
rance given y the Minister that he 
would inuire i we gave hi roo. 
hat was why  raised a oint o 
lrd .r, here is no uestion o y 
oing to your ha er. 

. MR. SP A R  wanted to say 
that i u are right whatever y  said 
as right. 

P  .  MAD   DANDA A  
n tead o ruling in your ha er, 
you give it here. ou allowed e a 
11  nt  

. Noody shouted t that ti e. 

MR SP A R  have seen that. 
 r  a talking aout th adourn-
 n otion. out this  shall talk 
to . 

PR . MADB DANDA A  
hereore, -- this is the asis o y 
adourn ent otion. n site o 
their assurance, they have not re-
vented this. hat isiny uestion. 

MR.  SP A R 1 have seen it. ou 
can discuss it with e.  No uestion 
o adourn ent otion.  have seen 
it ysel. 

PR  MAD  DANDA A  sir, 
you a  agreeing that what  have 
stated are acts. his is orne out y 
the ok Saha deates. t is on the 
asis o that  that  have raised the 
oint o order. he ruling should not 
e given in your ha er ut you 
should give the ruling here. 

 MR.  SP A R  saw that.  can 
consider what you have shown to e. 
 have seen it ysel. 

 (nterrutions) 

MR.  SP A R e can discuss it, 
in what way we are to do it not y 
adourn ent otion.  r have to talk 
this over, what you have shown to e. 

PR . MAD   DANDA A   So, 
you agree that what  have stated are 
acts,  as stated in the ok Saha 
deates and, thereore, on the asis o 
that  have raised the oint o order, 

MR. SP A R  have seen it 

PR  . . MAD   DANDA A  he 
ruling should not e given in your 
ha er .... 

MR. SP A R hat is not a ruling 
 a talking aout y ruling aout 
this adourn ent otion,  this is only 
regarding the adourn ent otion. As 
r this thing,  will look into it, and 
 ay consider it. ther things can 
e done. here are other things also 
esides adourn ent otion. 

PR9. MAD   DANDA A   
want a clariication n your ruling. 
hat is ,yonr ruling 

MR.  SP A R   want to discuss 
with you. here are other things 
also .... 
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S R  RA S  P   a not 
deending whether it is right or wrong. 
rong is wrong. 1 want to draw your 
attention to the act that in the case 
o eole who cannot deend the-
selves it is okay. But let the eole 
who are hysically resent here, let 
the rely. n 199 t when oney was 
collected to e resented to Mr. haran 
Singh, ot o the were ainet Min-
isters in the Ministry. hey were 
there, and they never o ected to it .... 
(nterrutions) 

S R . A APPA indly  see 
rule 33, Sir ... 

MR.  SP A R  have listened to 
you already. hat ore is there 

S R . A APPA  Rule 33 is 
very clear na ely that no  allegation 
o  a  de unatory or incriinatory 
nature, directly or indirectly.. . 

MR. SP A R hat do you want 
to say now  have already listened 
to you. 

here is no allegation. 

S R SA S A AR A  here 
is no  allegation in the adorn ent 
otion. 

   , ttt    

   en  , e a  
. 

t  t, t      

 

. .  ... 

S R SA ASAD AN  A RA-
B R   Dont allow your leader to 
e aused  or  collection  unds. 

(nterrutions) 
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S R . A ,t)PPA hat  is the 
su ect we are discussing 

MR. SP A R e are discussing 
the oint o order raised y hi. 

ia  tn     lait) 

 i  itllt ,     

   (il l)    

S R NDRA  P A (Basirhat) 
t is certainly the convention o this 
ouse that an individual against who 
allegations are ade, i he is not 
resent here to deend hisel, then 
those allegations o d not e a  

Secondly, it is also the convention, in 
site o what any eole are sayini 
that the conduct o a State overn-
ent is not generally deated in this 
ouse. n this atter, it is not the 
conduct o the state overn ent at 
all. t is also true, Sir, that the hiet 
Minister o Maharashtra has in the 
Press, contradicted these all t on  to 
the extent that he has said that this 
ceent, or whatever it is, wa  not 
given to theSe eole at any edal 
concessional rate or anything. .Any-

way, we take it at its ace value,-his 
denial.  But, he has said,-and he goes 
en saying-that he is erectly within 
his right to... (nterrutions) ust a 
inute, (nterrution)... to use the 
na e o th Pri e Minister  to collect 
unds ro uilding contractors, gar 
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Shri ndrait uta 

cooeratives and such like  eole. 
he uestion is e used the na e ot 
the Pri e Minister.  he uestion is 
whether the Pri e Ministers na e 
can e used as an article, an ite o 
co erce, o usiness.  his is what 
we are worriea aout. 

(nterrutions) 

1R. SP A R. t is a atter or 
the state Asse ly. t is in session. 
hey ar seied o the atter. 

 a  1nt n  li 

i(ia i t  rl l l) li 1  

  t   1 1   
 t   .t.1 

PR . ,MAD   DANDA A   he 
Pri Minister s na e cannot e used 
as a co odity or corrution. hat 
is our contention. 

(ntenutions) 

S R NDRA  RrA s there 
any usiness an or contractor who, i 
a  hi  Minister  asks  hi  to ay 
or a und in the na e  o the Pri e 
Minister, can ossily reuse .  

(nterrutions) 

MR. SP A R. t is ust a conec-
ture. Not allowed. 

(nterrutions ) 

,MR. SP A R hat is conecture. 
Not allowed. 

S R NDRA P A e uses 
the na o the Pri e Minister. hat 
cert inly concerns this ouse. 

(n rlutions) 

S R . . D ANDAP AN  (Pol-
laclli) Mr. Seaker, Sir,  would like 
to say-soething .  

S R  BAP SAR B  PAR AR 
(Ratn girl)  ar here. 

11    

    1t 
 1    

 

S R BAP SA B  PAR AR 
. are sitting here.   -ish to ake 
a su ission .... 

MR. SP A R  hae got only two 
eyes. 

S R . . D ANDAPAN here 
are any occasions when we tried to 
raise the su ect o state overn ents. 
ou yoursel o ected and asked us 
not to raise those atters. (nterru.-

tions) ou  yoursel said, either the 
hie Minister or the overn ent 
there are accountale to the State 
Asse ly. (nterrutions) n this 
atter we are discussing a articular 
issue, with the su ort o Press 
Reorts.  e have no concrete evid-
ence , (nterrutions) 

AN  N.  ,M MBR  hat  ore 
concrete evidence do you want 

S R . .  D ANDAPAN  e 
have no concrete evidence.  ertainly, 
Sir, according to ... (nterrutions) even 
i we take this according to the Press 
stateent, the a ounts contriuted y 
the several  actories  hae een ac-
count d  or  roerly. t has een 
totall d also. hat a ount  is  eing 
utilisea, going to e utilised, or ulic 
uroses. (n t errutions) t is not or 
olitical uroses. t is or  ulic 
uroses. hat  want to know is 
this. Sir, you said that you are going 
to discuss it with the Me ers  who 
have raised this  tter. hat  say 
is this ill  you anow the sa e issue, 
su ose it coes in the uture  ill 
you allow that sae issue when it 
coes  ill  you aRow the sa e to e 
discuss d in the ouse 

(nterrutions) 

Sir, y reuest is this, that this kind 
o discussion,  tell , should not e 
allowed. (nterrutions) 

he si le thing is, e are oening 
u the lood-gates. 

MR. sP A R ven  ad gone to 
this extent, that, i it is or the general 
good r had aditted one alling Atten-
tion Motion. hat was regarding  n 
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State su ect. But when it ca e in 
the ouse,  had no co unction even 
to withdraw that. So,  dont deviate 
ro what  have already done. 

PR . MAD   DANDA A   he 
Pri e Ministers na e is a entral 
su ect or state su ect 

S R A A  B AR  AP  

he Pri e Ministers na e cannot e 
a state su ect. 

MR. SP A R At the oent,  
a talking o the Adourn ent Motion 
which  a not aditting. 

(1 nterrutions) 

MR. SP A R e  shall talk aout 
it. 

PR . MAD   DANDA A  et 
overn ent ake a state ent. 

(nterrutions) 

MR. SP A R  have not allowed 
it. 

(nterrutions)   

S R . .  D ANDAPAN  hen 
did you allow it, Sir S e ti e ack 
when  reerred to the hie Ministers 
o erala and ail N adu,  you  did 
not. allow e to reer. 

 1  tlili . lrtriiil t a- 
til  1 , 1t i ed     

 cr 1 t  i   lrl i   y - 

a    

t    r    

( i) ul1 , t  e a 1   

,  1t    

S R BAP SA B  PAR AR 
Mr.  Seaker, Sir  a sure that you 
ust have gone through very care-
ully the adourn ent otion  given 
y Mr.  irkey. u hae said that 
the state egislature is in session and 
it is a State su ect and thereore this 

N ot recorded. 

atter cannot e discussed. But  
would like to invite your attention.  , e  

,MR. SP A R No. Sir. 

(nterrutions) 

S R BAP SA B  PAR AR  
 you d  go through the otion, 
you will ind ...  

MR.  sP A, R No,  Sir.  Not al-

lowed. Mrs. Dandavate. 

(nterrutions)  

PR . . .  AR   Sir, ...  

MR.  SP A R hatever Pro. 
ewary is saying wl not go on record 

(nterrutions)  

MR. sP A R  have allowed hi. 
ou cannot seak in etween the. 

(nterrutions) 

S R BAP SA B PAR AR 
Sir, only last week we discusseci 
aout the shortage o ssential o-
odities in the arket and at that 
ti e ... 

MR  SP A R Not allowed. 

(nterrutions)  

MR.  SP A R  lhatever is said 
without y erission would not 
or art o the roceedings. hen  
allow a certain hon. Me er only 
then his su ission should e record-
ed. 

S R MA  PRAM A DANDA-
A   (Bo ay North entral) Sir, 
 had given notice o a alling Atten-
tion otion n the very irst day 
regarding the scarcity  o ce ent in 
r country, esecially in Bo ay. 
But ce ent is eing given to ... 
(nterrutions) . 

MR. SP A R hat will not go 
n record. Not allowed. 

( nterrutions)  

S R . A APPA Sir,  have 
a oint o order. ertain na es have 
een entioned ust n . 
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MR.  SP A R ithout y er-
ission nothing goes on r cord. 

S R A  BAS (Barasat)  
Sir the distriutioh o ce ent is d e 
under the direction  o the overn-
ent o ndia.  ent is co odity 
which is reuired y everyody. 

MR. SP A R y do you un-
n c ssarily try to circu vent t is 
not allawed. 

(nterrutions)  

MR. SP A R  Not  allowed. r-
relev.ant. 

(nterrutions)  

S R A  BS AS (riura 
est)  have given a calling atten-
tion notice.  a not seaking aout 
the State overn ent ...   

MR. SP A R hat is under y 
consideration.  have not decided 
anything against that. hy 3re you 
raising it here  cannot discuss a 
calling attention here ... Not allowed. 

    

  )  . ll it tr11 c ,   
 

   l  ill  

-  .  ... 

 , t     
... (nterrutions) 

 

MR. SP A R  Not allowed. hy 

don t you let hi seak. 

(n terrutions) 

l  lir       

 t  a t    c   r ett 

t 1    
--------.--------------------
  ot recorded. 

xun ed as ordered y the a  

1) l   ...   ,1 
    ii  ...   

MR. SP A R No  nas.  Not 
allowed. 

.t   t   

   i11 tt  t1    

 snntt li    t    

l1 t itt . . .. (  gtt )   

MR. SP A R  No dragging o 
Pri e Minister. 

o 1 t  9   

 it, , t  t    

t  i4R   tt      

tr.-   t1 i   , 

  t t 1  errn  

 ,      

    il   

PR .  MAD   DANDA A  

e de and a state ent. e would 

like to know ro the Parlia entary 

Aairs Mister whether the eader 

 the ouse will clariy the issue y 

a n  a state ent. 

(l nterrutions) 

PR . MAD  DANDA A  

n rote.t, we walk out ro the 

ous. 

1,ro. 1 1  anda a  anli oe 

other hon.  Me ers  then let the 

ousel 

.  


